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TinRTY-SECOND R&PoR'r 

Shri Hem Raj (Kangra): I beg to 
move: 

"Tha t this House agrees with 
the Thirty-second Report of the 
Committee on Private Members' 
Bills and Resolutions presented 
to the House on the 12th Febru­
ary, 19&4.". 

Mr. Deputy-Speaker: The questi&n 
is: 

"That this House agrees ... ".,th 
the Thirty-second Report o,r th~ 
Committee on Private ~embers 
Bills and Resolutions' presented 
to the House on the lG, 2th Febru-

19&4." . 
The ·I;.~- 'vas ;dopted. 
"~ 

~. ---
PROTECTION OF CIRCUS 

EMPLOYEES BILL' 

Shri Nambiar (Tiruchirapalli): I 
beg to mOVe for leave to introduce .. 
Bill to protect the Circus employees 
by bringing them under the operatioJl 
of the Industrial Disputes Act 11147 
and the Workmen's Compesatio~ Act, 
1923 etc. 

Mr. Deputy-Speuer: The questIOn 
is: 

"That leaVe be granted to m­
troduce a Bill to protect the 
Circus employees by bringing 
them under the operation of the 
Industrial Disputes Act, 1947 and 
the Workmen's Compensation Act, 
1923 etc." 

The motion was adopted. 
Shri Nambiar: I introduce the Bi.Il. 
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